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CENTRA ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. No,?2258/93 ' Dat eds 22, 10, 11993
suresh Chand ‘ Applicant

Vs,
Union of India ‘ Resppndents,

/

Prosent: Shri Shankar Raju, counsel for the
applicant,
None for the Tespondents,

CORAM : Hon'ble Mr;.BsK., Singh, Member (A)

JUDGMENT (ORAL)

( By Hon'bls Mr, B.K. Singh, Member (A)

Heard the laarngd pounsel for the applicant,
The appeal is still pending with the appsllats
autharity. The Disciplinary Authority while passing
order s also iss ed diréctions te the applicant ta
vacat e the quarter Qince the relationshdp of master
and employee had ceésad to operate from that date,
Since ths appeal is —still bending di spesal the
appellate éﬁthority may pass appropriats orders regarding
gviction or retention of quarter as he deems fit, UWith

6Dacavatiom '
these ordeps the OA is disposed of,

( B.K. Singh )
Member (A)
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